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thev will be settled by the Superintending Engineer

Conservator acting in consultstion'

(6) prosecutions conducted under the Forest Act will be cbntrolled
'' "' 1;";;; sd;;'-"1""airy n1s1".""t 
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statement showing the results of cases taken into

lo.r.i o, of cases 
"o*porrttd"d 

u-nfer section 68 of the Forest

Act, during tlie preceding ffnancial year'

arra siill be given bY an officer'
a in s'hich, by granting th9
e Forest DePartmeut. A list of
'i:i::::l Ofrcers co;rc:r;cd rvith

detairs of the number of harra trees invorved; pryments to the rrrigatig{

Departmentlnrespectofthesetreeswillbedenitelyarrangedineach.
case.

and

Control ol harra
and lac in areas
under the lrrl'
gation DePart-

ment,

Cona. '.tion ol
forest communi-
cations when in'
terfered with
trrigation Works.

to take similar 1ShoulditbeconsiderednecessaryinanydistricttotakeSlmllar.]
- i- raaorA rn leqsps for the colllction of lac, the procedure w-ill'

the same.
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tij-ta t" teases for the collLction of lac, the procedure w-lII

When the construction of an lrrigation work such as a tank
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1 i::*:l;";;ifiil;;r-;i;h" horest Department between a forest and a P"tI:!,+
ir,"-rttig"ti"r, o"p""i*L"i i' nrr"rr'i{lv SlpoTiL\ i"l *;^:1T:::'-1i i
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Tr is the duty'of ihe Divisional officer to watch{

-------^-L oi a :i

for take action as provided in paragraph 8-A'.4

Ch Manual' b .*

NTROL OF THE FOREST DEPARTMENT ''i

oUTSIDE GOVERNMENT FOREST 
,

Forest Depart- 60' T partment a119 gw.ns and leases lands to which th

ment land out- Indian For ioi "pprv. 
It is important that there should be

liiii'c.i".-r;;i ;i;;. title title deeis are registered and preserved.
forest,

Such land is held usuall
sites outs
Purchase'
temPorar
acquired
naka is abolished' ' 

',:

Itisdesirableinallcasestohavethetitleofthesellerordonor'f
rnquired into by th6 1i"""""" Departmenl ""a1rt" 

transfer of the site'l

recorded in the village or mu

There should be a regis
a snecial file in rvhich the
register of such land will

. the sites' : -,4
CIIAPTERXI'DEIVIARCATIONANDMAINTF]NANCEoFBOUNDARIES'#
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ndaries modified by the formation of a particular
by means of exiision.

,_l^ 
fi""-lg"r boundary inspection and repair scherne is in force in alt,rslons. The Range Officer' is responsible that the boundaries in his

F: afe_ inspected' and repair anhually aeeording to this scheme. The
l:19nal'-EgtS.t. Officer should arrenop to have 25 per cent. of the

cese, the cost of demarcation is borne by the Forest
in'the atter, it is shared equally by the Revenue and

b,ouhd are':', tlvo Malntenhnce
i{e:j is , , and: (ii) logqdqr,ies,settle Pent5al.'-r,-.. HrOVtnCeS,clear

f lrrrfiOn:-bo .,:In the: e all
,b external ries pfi,th and

(i,F
Ifeetr' (qr 

" 
I z -metr,ed)- line'of '

iifi.Aoveinment foqest. falls
tp.c.lear anngglly,,g,tvidth gf 20'feet 1qr 6im,etres)
'unless spepiAlly | :rgmpted ,by the Collector tor

recBrded in writing, i/:

B-erar is not in-Madhya Pradesh,

marks'on the outer loundary of a forest shall bp maintain-
tance with:rules l{; t4,15 and.i6 notifled qnder section 12b

hya Piadesh Land Reveriue Code.

ue survey marks lying within Government forgst (i.e; not fqr-
- of thq outgr boundary of the forest) will not..be maintai,ned.

he'width of. the-c-leared' aiel.of oriter of 'Govern=
t should usually be 40 feet,,(or 12 met s ma5r;be in:

ConServators' 'orders. in special cases., Except when natulsl rnainten{nce

rn the:boundary demarcation wi[-be..by pillars, the foim o1 Doun_oartes'

1"lI v.ery yith circurnstances. As a general rule, pillars shall con-
central: stake of khair heartwbcd or teak p.rojdcting sili .,teet (or

Demarcatlon
' and maintanance
of boundaries In
Berar.

\

I

rules

of

above ground level and should:be surrbuned by a stoiies fbur
30 metres) high and six feet (qr 2 metres) in diameter. Where

{.p'stones are op,the qpo.t tlg gent mqy,be 1e-
fr;i sfab-stop ilab-le on the sbot the take: maylbd.

a slab-stone preJecting one foot (or 30 cms.) fqom the centre
r. Where the construction of a pillar'of stones hecessistates
in,th'i: transport of stones, the -eairn should be, construclted of-

'a 'r6vetrnent of .tatti. Pillars should be eiected. at bach, poid, ,

boundary line ch
n^at intervals not
i.iS'bharly visible

r, a fresh series being begun for each adjoiriing village. '
e pointed with coal-tqr o._n the face of the p.oqt,br slab-

pj'1wgv_,from the Government foregt; tliey may be cut ir, 
"-Uor!"ath steel dies intci the wood at the discretion of the Divisional bfhc'er.
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+.*,er{gq. by'hiilself or Elze istant each .vear.
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